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IN THE Cl NTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCf:t, JAIPUR 

ORDER Sll,EET . 
A~PLICATION NO.: GP 99/2002 (OA 318/2C02) 

Applicant(s) Roop Chane Respondent (s) R9K*- Singh 

Advocate for Applicant (s) 
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Advocate for Respondent (s) 

ORDERS OF TH.E TRIBUNAL 
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Mr. C~B. Sharma, Counsel for the applicant.· 

Mr. Virendra Dave, Counse 1 for the 
respondents.~ 

Learnea counse 1 for the rasp on dents 

says that reply has been filed~ It is 

further stated that the order of tr@ 

Tribunal has been implemented. This fact 

is not disputed by the learned counsel for 

the applicant. Accordingly Contempt ·proceed-

i ng s are dropped. fa1a0J--
(G.L. GJPTA) 
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